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Record of Proceedings

Learned counsels for the Punjab State Power Corporation Limited and Tata Power
Delhi Distribution Limited sought time to seek instructions and file replies to the petition.

2. Learned counsels for Haryana Power Purchase Centre and MPPCL submitted
that the claims are admissible in terms of the PPA. However, the petitioner is required to
provide the justification for quantum of the claims.
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3. The Commission directed the petitioner to submit the following on affidavit by
30.3.2015:

(&) Whether the petitioner has explored the option of taking on annuity plan to
cover the expenditure claimed in the petition; and
(b) Justification of quantum of the claims made in the petition.

4. The Commission directed the respondents to file their replies by 23.3.2015 with
an advance copy to the petitioner who may file its rejoinder, if any, by 1.4.2015.

5. The Commission directed that due date of filing the information, reply and
rejoinders should be strictly complied with. The information, reply and rejoinders filed
after due date shall not be considered.

6. The petition shall be listed for hearing on 9.4.2015.
By order of the Commission
Sd/-

(T. Rout)
Chief (Law)
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